
                           

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-649 of 2022 

GR Case No-1189 of 2022 

U/S-354/509 of Indian Penal Code  

 
ORDER 

30.05.2022  

Case record received on transfer for disposal. Perused the 

case record and case diary.      

The I.O has submitted charge sheet u/s-420/406/468 of IPC 

against the accused person, namely, Sri Mahendra Keot, 

who is in judicial custody since from 19.05.2022. On perusal 

of the case record and after going through the case diary, I 

have found sufficient materials for proceeding against the 

above-named accused u/s-420/406/468 of IPC. Accordingly, 

cognizance is taken against the accused person u/s-

420/406/468 of IPC.    

Also seen the bail petition bearing No-1213/2022 filed for 

the accused Sri Mahendra Keot praying for his bail. Bail 

petition filed in support with an affidavit.     

Heard learned counsels of both sides on the instant petition 

along with medical document submitted by the petitioner.  

Also perused the instant petition. The learned advocate of 

the petitioner has submitted that the above-named accused 

person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted 

that charge sheet has already been submitted and in the 

event of his release of bail there is no chance of his 

absconding. Hence, prayed to allow the bail prayer of the 

accused person.  

Also perused the case diary. The prosecution story in brief is 

as follows that on 11.05.2022 the complainant Sri Atul Nath 

lodged the ejahar before the Superintendent of Police, 

Sonitpur at Tezpur to the effect that due to his some 

financial problem he borrowed Rs.1,20,000/- with interest of 

Rs.10/- from the accused in the year 2020 and for the said  



                           

30.05.2022  

purpose he had given his ATM including the ATM pin to the 

accused and thereafter, accused withdrawal interest amount 

from his account.   

After lodging the ejahar, the O/C of Tezpur PS registered a 

case vide Tezpur PS Case No-584 of 2022 under section-

420/406/468 of IPC. After registering the case police 

investigated the case and arrested accused namely, Sri 

Mahendra Keot and produced before the court for sending 

the accused to judicial custody.   

Perused the case diary as well as case record. From perusal 

of the case record, it is seen that the accused has been 

detained in judicial custody since from 19.05.2022. The case 

diary reveals that investigating officer has completed the 

investigation of the case and he has submitted charge-sheet 

against the accused Sri Mahendra Keot u/s-420/406/468 of 

IPC. At this stage, the detention of the accused is not 

necessary at trial. Accordingly, accused Mahendra Keot is 

released on bail of Rs.10,000/- with one surety of like 

amoun i/d to remain in jail hajot.   

Accordingly, the bail prayer filed for the accused Sri 

Mahendra Keot stands disposed of.   

Inform all the concerned.   

Fixing 31.05.2022 for production and appearance.   

       

                         Chief Judicial Magistrate                                    

                            Sonitpur, Tezpur 


